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Embezzlement of Government/Public oney 
by CEO. Babina 

4204. SHRI VISHW ANATH SHARMA: 
Will the Minister of DEFENCE be pleased 
state : 

(a) whether the Cantt. Board Babina 
meeting which was held on 9 May, 1983 has 
resolved after going through the preliminary 
inquiry that the purchase of diesel/mobile 
and stores by the Cantonment Executive 
Officer Babina at Babina was forged and 
embezzlement of Government/ Publ ic money 
amount to Rs. 20,000; 

(b) that 'Inquiry' into Joss under rule 14 
of Account Code was to be made ~nd 

matter referred to the Director/GOC-in-
Chjef, Lucknow but the same has not 
enquirt'd into by GOC-in-Chief, Lucknow, 
the reason thereof; 

(c) whether CEO Babina has not been 
suspended so far if so, the reasons thereof; 
and 

(d) whether the matter would be referred 
to C.B.!. fa r investigating such repeated 
happenings? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF DEFENCE (SHRI K.P. 
SINGH DEO): (a) and (b) An Inquiry 
into loss amounting to approximately 
Rs. 20,000/- on account of alleged embezzle-
ment and fraud was conducted by a 
committee appointed by the Cantonment 
Board, Babina under Rule 14 of the Can-
tonment Account Code. 1924. The 
Committee submitted its report on 7.5.1983. 
The recommendation of the Committee are 
now under consideration of the GOC-in-C. 
Central Command . 

(c) and (d) Do not arise. 




